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IN THE CTRAL ADM]1TSTMTWE TRUNAL ; HYDERBAD BENQi 

AT FWDERAaAD 

O.A.No,1119/93 	 Date of Order: 15.11.93 

BETWEEl: 

Syed Jaynalidjn 

A N D 

Union of India rep. by 
its Superintendent of Post 
Offices, Peddapalli Division, 
Peddapalli, Itarimnagar Dist•  

Director of Postal Services, 
Hyderabad Region, Dock Sadan: 
Abids, Hyde rabad, 

Counsel for the Applican€ 
	

Mr.K.Vasudeva Reddy 

Counsel for the Respondents 	 Flr.N.R.Devraj 

CORAM: 

HON BLE Mr.JUSTICE.V..NEEI)DRI aM) VICE-CHAIRMAN 

I-ION'BLE Mr.R.RANGARAJAN : MEMBER (ADMN.) 

.2 

V/  H 

.. Applicant. 

.. Respondeits. 



OA NO. 1419/93_ 

AS PER SHRI V. NEELADRI RAO, VICE-CHAIRMAN 

Judgernent dated 15-11-3. 

This OA is filed challenging the order dated 

23-8-93 placing him under suspension. It is stated 

that the charge memo, is not yet issued. s,nd hencit 

is argued that the order of suspension is i1lel. 

It cannot be stated that it i*ot open to the concerned 

authorities to place the employee unde suspension 

when the cfrcumstances warrant,in a case where disci-

plinary proceedings are being contemplted. As such,A-

contention for the applicant that it is not open to 

the concerne.d authority to place the enployee under 

suspension without issue of charge memo, is not coErect. 

It is stated for the applicant that subsistence 

allowance is not paid to the applicant so far though 

the suspension order is issued on 23--93. so the 

respondents are directed to pay the subsistence allowance 

:€oftthe applicant in accordance with the rules from the 

date on which he was suspended. 

The OA is accordingly rdered with no costs. 

(R. RANOARAJAN) 	 (v. NELADRI SÃO) 
MEMBER (ADNN.) 	 Vibe-Chairiflan 

(ooen court judgement) ._ Wr 
7 To 	 NS 

the Superintendent of Post Offices, Union of India, 
Peddapalli Division, Peddapalli, KarimnagarDist. 

The Director of Postal Services, Hyderabad Region, 
DDck Sedan, Abids, Hydêrabad. 
One copy to Mr.K,Vasudeva Reddy, Advocate, 4-2-614 
Near Tarakarama Theatre, behind Navjeevan women's Co].lege,Hyd. 
One copy to Mr.N.R.Levraj, Sr.CGSC.CAT.Hyd. 
One copy to Library, CAT.Hyd. 
One spare copy. 
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TYPED BY 	 COMPARED-  BY 

CHECICj, BY 	 APPROVED BY 

-IN THE CTPJaL ADMINISTRATINIL ThIBIjIq AL 
FERABAD BENCH : HYDEMEAD N 

THL [-ION 'JLE MR0 JUSTICE V. NEELADPJ. MO  
VI CE-CH.4J Rt'IAN. 

ThE HOWBLL MR 
S MEMBER ( A ) 

THR MflM1 	 " -" "" - P1EMEEj( J) 
AND 

THE HON' BLE MR.R,SGJflJjj- LMEMBER() 

Dated: kr... I\ -1993 

QUWMENT 

N 	f*JC A NO 

O.f,.No.. 

T.A.No. 	 ( W.P. 

Attd and Interim thrections i.=
e  

Allow d.-  

Disposed of with directions. 

Dj 

Dismi sed as withdrawn. 
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